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Ttmdav, April T2* >042IChaitra 25, 1897 
(Sake)

The Lok Sabha met at Eleven of the Clod 

[Mr. Speaker in the ChairJ

MOTION REG.  SUSPENSION OF 
QUESTION HOUR

Mr. SPEAKER  :  Shri  Janeshwar
Misra, you have given notice for *us- 
pention of the question hour. You have 
*ct a very bad  practice.
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Tb*  subject of law and order in the 
State of Orissa is not with the Central 
Government. It is not the Home Minister 
J5)«re  who is  responsible  for  that. 
You  are  questioning my ruling.

Those in favour of the suspension of 

tfee Question Hour shall say 4Aye\ 

SOME HON. MEMBERS  : Aye.

ME. SPEAKER ; Those against shall 

lay *No’.

SEVERAL HON.  MEMBERS : No.

MR. SPEAKER : The Noes have it. 
iThis is negatived.
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MR.  SPEAKER : We shall take up 
questions.

ORAL ANSWERS TO QUESTIONS

Aetfam on Demands of S ft T Stiff of 
Indian  Railways

*6a8>SHRl CHANDRIKA PRASAD 
Will  tbe Minister  of  Railways  be 
pleased to refer to the reply given to 
Uztstatred  question  No.  330 on the 
142th  November,  1974 regarding ‘work- 
to rule* agitation by Signal and Tele- 
comtnuUication  staff and  stage

(a) whether  any  fwther action has 
been taken on the demands of Signal 
and Telecommunication staff of Indian 
Railways ; and

(b) if so, what are the salient features 
of tbe action taken so far on each 
demand ?

THE mnriY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
»l?TA  SINGH) i (a) and (b) Out of 
t§* seven demand* ot  Signal and
Telecommunication  a& |mi getftfai 
remain* to be taken on only one detnand, 
wM* tljj; Inspectors should be relieved

of the stores responsibilities, This demand 
is  under  consideration,
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SHRI BUTA SINGH : Their demand" 
are followas :

They should be treated at par with 
technical categories of traffic controller*' 
There  should be 8  hours duty for all 
the staff and this could be done by 
declaring the  S & T staff as continuous- 
under the hours of employment regula
tion.  Mt»re staff should be  provided 
as  present  the staff  is  inadequate
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tors should be relieved of stores  res
ponsibilities by posting store keepers All 
signal staff should be allotted railway 
quarters. Full uniform for winter and 
summer should be given to all 8 ; T 
staff.  Negotiating  facilities should be 
given to this category of employees.
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SHRI BUTA SINOH : As I  said 
the only demand left it the demand for 
being relieved of stores responsibilities 
Decisions have been taken on all other 
demands and they are at various stages 
of  implementation.
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